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Order 	Jkiai± 

J. Ramulu, k"I.S'M./l/C4 of Khuráa R944 Railway 

Divisisn,psseó away untiniely on 13.11.2)0, 1eving 

ehinó the followin4j 1e1 heirs, as !iven out under 

Annexure-%/4 dated 26.3.20C1. 

1. J.Sury a 	Káfltni a Niciew 

2, u. 	Jti .., 	M.rriet 	daughter 
 J.Satya 

 J,Git 

5, J.Srinivas 1, Yajor Sn 

/-fter c11ectin r1vaat teDi1/parti.A*1ixs, 

the wiGw of the saiti J.lmu1u representea to the .uth*-

rities in the Ri1wiiy seeking an ern1.yrnent,n cmpssirte 

!run,in fvur of e rnerner of the family. On 24.7.2CO2, 

the Divisisnal ?ai1way Nanaer(P) of Khura Rtojji Railway 

Divisi•n ref us 	to grant ernl.yrnent assistance,en 

crn!assicnate grouni.in  favur cof the ssn of the deceased 

railway eroplayec. Since the wiá.w of late J.ltarnulu suffered 

from cancer, the ssn of late J.Rarnulu (plicant herein) 

iain reresenteó to th€ authorities to give recsnsiáerati,n 

.f the matter for the pursse sf providing him a csmpassi.n-

ate empleyrrent In order to svercme the óistresseá 

cnitisn of the family. In fct,sn 11.4.203, the iscal 

M.L.A. of 'hura Rea' area wr.te a letter to the railway 

authsrities to grant necessary relief tv the applicant 

to tiàe ever the suien crisis. The fesenents-Railways 

having net respeneG t the rievnce of the alicant 

(Shri J.rinivas aae, S/s. late J.amu1u), this Oriin1 

Applicatien under Sectien 19 of the A.T.ACt, 1985, has 



2 

been filed for reressál of his qrievance. Jhie rejectin 

the prayer of the family of late J.arnulu, the Divisional 

ailway Minaer(P), of Khura A*ad kailay Divisin, 

assineá th fcllowin reasons. 

... It is to infrm that the instant case 
hs been examineó anal put up to the competent 
authrity, who has nt appraveá the case as 
the ex employee expired at the ae of 59 years, 
i.e., on the ver!e  of his nerrnal retirement 
from service and a ood amount of money has 
been paid to the widow as sttlernent dues 
including nearly R.300/- as family ension•  
s such the employment assistance on cornpa-

ssioriate iground to Shri J.Srinivasa Ra, 
S/b. late J.amulu is rejecte'. 

By filin a c unter the espondents-1tailways 

have trieii to sstantiate their stand taken under 

Lnnexure-1\/7 dated 24.7.22. It is their stand that 

the 6ecease4 employee, J.Ramulu was due to fscc nrmal 

retirement on superannuation from service w.e.f. 31.3.02 

an he havirig passed away on 13.11.2, there was one 

year and four months of service t.ft 	fore his retirement. 

The appliceint lay filiimg a rejoinder has tried to 

explain the objection raisel y the Respondents in their 

co unter. 

Heard Shri A.Das, learned cunsel for the 

applicant anó Shri S.K.jha, learned Mdi l.Standinaj Counsel 

appearins, vn behalf of the esponents-Rai1ways and 

erusei the materials placeó on record. 

iith re!ara to oijection that the deceased employee 

had one year and four rn.nths (aftr his eth) to face the 

normal retirement, in my ct-,nsic,,:red, opinion, this plea of 

the (espon1ents-1tailway * 	t does not hold any water 



)- 

inasmuch is there has been neither any- jrshiitien to 

roviáe Cmassionate ajpointruent in the case of the type 

nor in there any rule JPuttj]%q eatarg. to that •fect, 

to buttress the arurnent of the ftes.sondents. Thus, this 

plea of the Respondents is bexy 

As rearjs the terrninl enefits/retjral enef its 

receivei by the decease4i family,-  it is f or the reason of 

the decision of the Hon 1 ble Apex Court renderci in the cse 

of Balir Kaur & another v. Steel authority zf India Ltd. 

& Ors.(re,rteó in 2002 (2) A.T.T. (SC) 255 ) and the 
rea.re& ii the 

ecisicn zf this Bench Z oases of Nina Kumar Nohnty & 

another vs. Ufl1n of India & Ors and ftanRa N1€hi Sahoo 

vs. Union of India & Ors (re.rteá in (1994) 2 ATT(CAT) 

120 & 2002(2)1 CJD(AT) 21,respectively) the terffinl ienef its 

receiveó y the deceased family cannot ke taken into account 

fr the purpose of determining the 1ni!ent cnójtisn. This  

this plea of the esponents-allways is he.rey averruled. 

The family now consists of mother and her son (the 

present alicant) which is stated to have derived Rs.10,00/- 
as is see* user 

er year i.rem the tailoring usiness/(Annexure-t/3 dated 

20.2.20l). It is the cs of 6he Respsndents-ailways 

that there Iseing an independent source of income of the 

family, compassionate appointment cnnt be !ranted. A 

family c__;nsistinq of old mother who is suffering from 

cancer) and the sn can hardly maintain themselves with 

Rs.10,000/- per annum, which ccnies to little mere. thai-

R.8G/- per month. Viewed from this, it cannot be said 

that the family is not in distress cnditin, esoeciall 



a.  

when the wiów is suffering frerri cancer (as is evióence 

from Annexure-A/8 Sated 10.8.2Q02). Shri Ojha, learneâ 

Aádl.Stanin Cuns'l for the tailWay5 states that the 

applicant has nct placei adequate materiels on recr1 to 

suistantiate that the wiew is cantinuin to be under 

treatment for cancer. This ebjectien L,f the Itailways is 

net accepta)1; because, on the basis of innexure-A/8 

èteá iO.E3.22, the Aailwys euht to have depute4d their 

e1f are Insectr t verify the position from the suree 

avail th3le. 

In the afresaiá premises, I am inclined to ho1 

that the family of the applicant is in distress ceriitin 

anCA in all fairness steps sheul 	e taken to provide an 

enipl.yrnent,on crnassionite !roun,in favur of the applicant 

herein; for which fresh censierati,n shoulâ immediately 
- I- 
/lee mee by thetespnents preferably within a perie 

of three mcnths from the date of receipt of copies of this 

(7 	erer, 

In the result, the G. A. is allowed. No casts. 

N 	JUDICIAL) 


